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Unempioyment in Assam

*1241, Shri R. Barua:
Shri D. N. Patodia:

Wil the Muuster of Labour and
Rehabliitation be pleased to state

(a) whether Government’s attention
hes been drawn to the press reports
about the constant deterioration in
the employment mtuation m Assam
during the last two yeers;

(b) whether the deterioration is
mere perceptible during the last three
months; and

(c) i2 #6, a resume of the present
position and the stepr taken by
Government in the matter?

‘The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) and (b)
Yes

(c) Available data shows that a fall
n employment 1n Tea Plantations has
ueen pnmarly responsible for the
deterioration in the employment situa-
tion, employment 1n this sector uoeisad
recorded a fall of 18,86 or 38%
during 1965 and of 11411 or 24%
during 1966 A one-man committee
has already reported to the Govern-
ment on the employment position m
Plantations The Report of this Com-
mittee 1s proposed to be placced before
the Industrial Committee on Planta
{ ons 1In August 1967 and further stcps
will be taken after taking their re-
commendations into consideration

Delhi Municipal Corporation

*1242. Shri P. L. Barupal:
Shri Hukam Chand Kachwai:

Shri Jyotirmoy Basn:
Shri Butg Singh:
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Shrimati Jyotsaa Chanda:
Shri 8, R. Damani
Shri K. N, Pandey
Shri Ramachandra Veerappa:
Shri Chandra Jeet Yadav:

ot oo

Will the Minister of Home Affairs
be pleased to state

(a) whether it 1s a fact that the
Delh: Municipal Corporation 18 running
in deflait and some steps have been
taken to increase IS revenues, and

(b) if s the details thereof ?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b) A statement 1s
laid on the Table of the House [Placed
tn Library See No LT-1096/67]
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Joint Consultative Machinery

#1244, Shri 8. M. Banerjee:
Shri Madhu Limaye:

Will the Mumster of Home Affairs
be pleased to state

(a) whether there had been a dead-

lock 1n the Joint  Consultative
Machinery on certain important
questions,

(b) if so, the questions on which
agreement could not be reached; and

(c) the steps taken by Government
m this regard ?

The Deputy Minister in the Ministry
of Home Affairs (Shri K. S, Rama-
swamy): (a) At the meeting of the
National Council held on 28th and 30th
May, 1987, the Staff side were not
satisfied with the statements made on
behalf of the Official side and wanted
to report back to thewr respective
organisations The meeting was acc-
ordingly adjourned

(b) The three 1ssues on which the
Staff side was not satisfied with the
stand taken by the Official side were.

(1) The decision of the Government
to take powers to retire an
employee who has attamned the
age of 50 years or completed
2h years of service, whichever
)s earlier, on 3 months' notice
on grounds of nefficiency or
corruption;

(11) the contention that unless a
Commission of Inquiry had
been appointed in consultation
with the Staff side of JCM,,
the restriction in the Scheme





